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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

O.A. No.41 Of 2007 

DATE OF DECISION 12.02.2007 

Shri K. G. Sadasivam 
............................Applicant/s 

Mr. A. C. Sarma 
..............................................................................Advocate for the 

Applicant/s 

- Versus - 
Union of India & Ors. 

.............................................................................................Respondent/s 

Mr G. Baishya, Sr.C.G.S.0 
................................................................................Advocate for the 

Respondents 

THE HON'BLE MR. K.V. SACHIDNNDAN, VICE CHAIPMN 

 Whether reporters of local newspapers may be 
allowed to see the Judgment? 

 Whether to be referred to the Reporter or not? 	YNo 

 Whether to be forwarded for including in the Digest Being 
complied at Jodhpur Bench & other Benches ? 	71s/No 

4. Whether their Lordships wish to see the fair copy 
of the Judgment? Y,4' No 

Vice-Chairman 

1 



- 

CENTRAL ADMTNISTRATWE T.RJBUNAL, GUWAHATI BENCH 

Original application No.41 of 200i7 

Date of order: This the 12 1  Day of February, 2007. 

HONBLE MR.K.V.SACHJDANANDAN, VICE-CHAIRMAN 

Sri Kuppakayam Govindan Sadasivan 
810 Late K.T.Govindan 
Residing under 
C/ 0 Ninis lug Jingkyrkhu, 
Madan Laban, P.O. Laban, 
Shullong-793004. ... Applicant. 

By Advocate Mr.A.C.Sarma, Mr.S.,Saikia, 

_Vs- 
of India, represented by the Secretary 

to the Govt. of India 
Ministry of Home Affairs 
New,  Delhi, 

The Director, 
Intelligence Bureau, I.B. 
Head Quarter, North Block 
Centthi Secretariat 
New Delhi, 

The Deputy Director, 
Subsidiary Inteffigence Bureau, 
Ministry of Home Affairs, 
Govt. of India, Shillong, 

The Joint Deputy Director(Technicai) 
Subsidiary Intelligence Bureau 
Ministry of Home Affairs 
Govt. of India, Shillong. 

Sri B.D. Singh, 
The Asstt. Director(Administration) 
Ministry of Home Affairs, 
Govt. of India, 
Shillong. 	 ... 	Respondents. 

By Advocate Mr. G. Baishya, Sr.C.G.S.C. 



c 

ORDERf ORAL) 

SACEXDANANDAN,V. C.; 

The applicant working as AssIstant Central Intelligence Officer, 

Grade-U Wireless Telecommunication (AC IOli/Wr.) at SIB Head 

Quarters. Shillong (Under transfer) and he has been transferred to 

Bholaganj Which is a remote iila.ce in Meghaiaya. The applicant joined 

the department in the year 196 and since then he has served in venous 

places as transferred. by the authority from time to time. Lastly, the 

applicant was transferred from Shillong to Bhoiaganj 'vide order dated 

1.2.06, but the applicant made representation on 13.3.06 before the 

authority to modify his transfer order as he has completed two years 

tenure in Megbalaya. He has also submitted his Option according to 

Government Circular for transferring him in either of the three places viz 

BOl Chennai, SIB, Cbennai,, or SIB Trivandam and his option is under 

consideration by the 113 Directorate, New Delhi. In this circumstances the 

SIB authority allowed the applicant to continue in Shillong Head Quarter 

itself. But suddenly the applicant has been relieved from, his duty vide 

order dated 1.207. Being aggrieved the applicant has filed this O.A. 

seeking for the reliefs. 

I have heard Mr. A. C. Sarina learned counsel for the applicant and 

Mr. G. Baisbya, learned Sr.C.G.S.C. for the respondents. The counsel for 

the applicant has submitted that he is working at hard Station and be 

was transferred to Meghalaya. and be completed tenure period of two 

years in Meghaiaya. He also submitted that as per the transfer policy 

followed by the respondent authority the annual general transfers of the 

officials are norm ally issued in the beginning of the year before the 

commencement of the academic session and the officials who have 

completed the tenure are allowed to exercise their options for three 

---.-. 
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places of choice for their next posting. Bthig transferred to Bholaganj 

the ajplic ant has been put into great her dship. The counsel for the 

respondents has also submitted that he would like to take instructions 

from the respondents. However, the counsEil for the applicant has 

submitted that he will be satisfied if direction is given to the applicant 

to file comprehensive representation before the respondents. The counsel 

for the respondents has submitted that he has no objection if such, 

direction is given. Court directs the applicant to file comprehensive 

representation before the 2n 6  respondent. If the applicant files such 

representation the respondent No.2 is directed to dispose of the same 

and pass appropriate order as expeditiously as possible and 

communicate the seine to the applicant. 

In the meanwhile, the respondents are directed not tc compel the 

applicant to join till disposal of the representation. 

The O.A. is accordingly, disposed. of. There shall be no order as to 

costs. 

Q-~ (K.V.SACHlDANANDAI') 
VICE-CHAIRMAN 

im 
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The applicant was working as Assistart Central 

Intelligence Officer, Grade-Il 1ireless Teleconimutiica-

tjon (Ac Io-II/WT) at SIB Head Quarters, Shillong(under 

transfer) and he has been transfered to Bhoiaganj which 

is a remote placeNeghalaya and 250 K.M. away from 

Sbillong. The applicant joined the department in the 

year 1986 and since then he has served in various places 

throughout the country as transfered by the authority 

from time to time. Lastly, the applicant was transfered 

from Shillong to Bholaganj vide Order dtd. 1-2-06, but 

the applicant made representation before the authority 

to modify his transfer order as be has c.omplited two 

years tenure in floghalaya, He has also submitted his 

option accordingo Government Circular for transferirig 

him in eiber of the three places viz B0I Chennai,SIB, 

Chennai, or SIB Triundram and his option is under cons-

ideration by the lB Directorate, New Delhi, and it is  

to be reflected in the Annual general transfer due to 

be issued in Narch 9 2007. In this circumstances the SIB 

authority at Shillong allowed the applicant to continue 	- 

in Shillong Head Quarter itself, But suddenly the appli- 

cant has been relieved from his duty vide order dated 

1 -2707. Hence this application before this Hon'ble Tribunal. 
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IN THE CENTRAL ADI*ISTRATIVJTRI Uçj AHATI BENCH 9  

GUWAJJATI 

O.A. N0.l /07. 

Sri Kuppakayarn Gov.tidan Sadasivan 

pplicant. 

- Vs - 

Union of India & Others. 

Responde 
INDEX 

J?artjcuj.ars 	 Pae no. 

Transfer order from Dalu to Shiliong 
dtd. 23-8_0. 

Transfer order dtd. 25-11.05 from ME-1 Shillong to Dalu. 

Order dtd, 29-11_05 keeping the 
transfer order in abeyance. 

Transfer order issued vide No.E_6/2005 
(i )-419_414 dtd. 1-2-06. 

Representation dtd. 	13-3_06. 

Govt. Circular dtd. 30-10-06. 

Option letter dtd, 	1 3_1106. 

- Annexure..8 	Release order dtcl. 1-207. 

- Annexure_9 	Forwarding letter dtd. 5-7-06. 
- Annexure_lO Family declaration dtd. 4-7-06. 

For use in Tribunal Office only 

- Date of Filing 	: 

Registrat0 No. 

Sl,No. 

-. Annexure..i 

-. Annexure_2 

Anriexure_3 

	

Li, 	- Annexure_4 

	

56 	- Arrnexure...5 

	

6, 	- Annexure..6 

	

7. 	- Anrlexure_7 
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IN THE C1NTRAL :RATIVE TRIBUNAL, GUW 
- 

GtJWAHATI 

B:ENCH, 

Up 

0.A. No. 	1 	/2007, 

1 • Sri. Kuppakayain Govindan Sadas ivan 

5/0 Late K.r.Govridan, 

Residing under 

C/C Ninis lug Jingkyrkhu, 

Macian Laban, P.O. Laban, 

Shillong793 004. 

0*4 Applicat 

-Vs.- 

Union of India, represented by 

the ecretary to the Govt. of India, 

Ministry of Home Affairs, 

Now Delhi. 

The Director, 

Intelligence Bureau, I.B. 

Head Qucter, North Block, 

Central Secretarat,New Delhi, 

The eputy Director, 

Subsidiary mt elgenc e Bureau, 

Ministry of Home Affairs, 

Govt. of India, Shillong. 

Cotitci. . . 2/- 
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1, The Joint Deputy Director(Technical), 

Subsidiary Intelligence Bureau, 

Ministry of Home Affairs, 

Govt. of India, Shillong. 

5.. Sri B.D.Sirigh, 

The Asstt.Director(Administratjon), 

Ministry of iome Affairs 

Govt. of India, 

Shillong. 

... Respondents, 

PARTICULARS OF THE CASE AGAINST WHICH THE 

APPLICATION IS MA 

1, 	The applicant is working as Asstt. Central Intelligence 

Officer, Grade-Il Wireless Telicommunication(ACIO_II/WT) at 

Subsidiary Intelligence Bureau, HQRS, Shillong and a transfer 
order was issuod by the respondent No.5 vido his. Memo No, 

E-6/2005(1 )_419_411i. dtd, 1-2-06 transfering the applicant 

from Shillong to Eholagtn.wh.ch  is a remote place in Neghalaya. 

The applicant rquestecl the higher authority to re-consider his 

transfer order and to allow him to cortjnue in the SIB HQRS 

S1iillong itself and he also submitted his option for trans 
fering to either of the three placosat as mentioned in his 

ai1ow L 
option letter. The authorityAto continue accordingly. But 

suddenly the respondent No.4 being inenced by the respon 

dent No.5 has relieved the petitioner from his present place 

of posting vide his order No. 2 /1-IT_SIIG/2007(2)_160 dtd. 1-207 

directing the petitioner to join at Bholaganj before consi-

deration, of the option exercised by the applicant. The app-

licant has submitted this application against the above 

transfer/release order. 

Contcj. . . 3/_ 

I) 
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JURISDICTION OF THE, HON'BLE:TRIBAL :- 

The applicant declares that the subject matter of 

the orders are within the jurisdiction of this Hon' ble 

Tribunal. 

LIMITATION 

The applicant declares that the a pplicat ion is 

within, the limitation prescribed under Soc. 21 of the 

Administrative Tribunal Act,1985, 

(k) 	FACTS OF THE: CASE :- 

The applicant after completion of his pro-degree 

course he was in search of service to earn his livelyhood 

and he was 'appointed as a Junior Intelligence Officer, 

Grade-I]: and posted in the Wireless Telecommunication wing 

in IntrJBerenu H.Q.R.S., New Delhi, under the Ministry 

of Home Affairs, Govt. of India and the applicant joined 

the post on 5-5-86. The applicant is belonged to the S.T. 

community, 

That, immediately after joining the post the app-

licant was sent for training at Foridabad and he completed 

the training for a period of 7 months. 

Contd., . 4/- 
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That, after completion of the aforesaid training 

theapplicarit was posted at Thinila in Arunchal Pradesh in 

January,1987 as a JunIor Intelligence Officer,-G.rade_II/ 

WT(J10_II/11T in Short),It maybe mentioned hero that l3umla 

in Arunachal Pradesh is situated at more than 10,000 Ft. 

hght and it is located beyond Towang in Kameng District 

and the applicant served there upto the Satisfection of the, 

authority. Thereafter the applicant was again transfered to 

another remote and high station place viz Topogarb in 

unachal Pradesh and thereafter the a pplicant was again 

transfered to another remote and High station viz Glorithang 

in Arunachal Pradesh within a short period and in this away 

the applicant served for about 3 years in Arunachal Pradesh 

facing three frequent transfer, orders. 

That, thepplicant was thereafter transferod and 

posted at Subsidiary Intelligence Bureau (SIB) HQRS,Tezpur 

and he served there for a period of one year. Thereafter the 

applicant was' trausferod and posted at vi-aawada in the 

State of Andhra Pradesh and he worked there for a period of 

3 years. 

'hat, after serving for 3 years at Vijoyawada the 

the applicant was 'again transfered to Nanipur and posted at 

Behiang outpost which is a very remote place in border area 

and the applicant served there for a period of one year. 

Thereafter the a pplicant was transfered to 'SIB HQRS Imphal 

and served there for two years,. In the moan time the appli-

cant was promoted to the rank of J.I.0. Grade_I/WT in the 

year 1994. 

Côntd... ..5/... 
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That, after serving for about 3 years in Manipur 

the applicant was transferod to 81B Chennai and he worked 

there for a period of 4 years and he was promoted to the 

rank of ACI0-IIWT in the year 2001. 

That, after serving for about 4 years in Chennai 

the applicant was again transfered and posted at SIB,Shiliong 

in Neghalaya in 2004 x±d 	and he joined in 

SIB HS, Shillong. It may be mentioned here that while 

comming to Shillong the applicant kept his family members 

in C.P.W.LD.,Guarter no. 11/88 at K.K.Nagar,Chennai with 

due permission of the authority. 

That, after working only for 30 days in SIB HQRS, 

Shillong the applicant was agains transfered and josteci at 

Dalu SIB Out post which was also a very remote place in 

Meghalaya. The applicant served in Dalu for a period of 13 

months and there after againo transfered to SIB HQRS,Shillong 

vide order dtd. 23-8-05. 

(A copy of the a bove order is annexed as 

Annexure-1) 

That, in ?ovember,2005 the applicant was again 

transfered to Dalu, but the applicant at this time being 

not in a good health requested the respondent No.3 to re-

consider his transfer order and to allow him to continue at 

4 

Contd. . .6/.- 
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Shillong, HQRS itself and the respondent being satisfied 

was pleased to keep the transfer order in abeyance and 

•  
allowed the applicant to work in WT Station SIB HQRS, 

V 	 ¼> 
Shi.11ong vide his order No. E33/20O4(7)-6329_5730 dated 

29-11-05. 

V V 
	 (Copies of the above two orders are Annexed as 

Annexures-2 & 3) 

That, to the utter surprise of the applicant the 

respondent authority has again transfered the applicant to 

Molagant which is a too remote locality in Mehalaya and 

about 250 K.M. away from Shillong vide order No. E-6/2005 

(1)_4i9...414 dtd. 1-2O6. 

(A copy of the above order is annexed as Annexure4) 

That, the applicant again personally met the res-

pondent No.3 and requested him to consider his case and to 
allow him to continuing in Shillong HQRS as it was difficult 

on his part to more to such a locality due to health condition 

and the respondent authority being satisfied allowed the 

applicant to continue at Shillong HQRS itself. Accordingly 

the applicant was working with all sincerity and devotion 

to duty. 

Contd. . . 7/- 
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IN 
That, the applicant respectfully beg to submit that 

all the frequent transfer orders in respect of the applicant 

were made at the initiative of. the respondent No.5 only and 

the respondent No.5 inienced the respondent No.3 time to 

time to get the transfer orders of the applicant signed 

accordingly which infact amounts to unnecessary herassment 

to the applicant. The applicant ultimately submitted a repr-

esentation on 13-3o6 to the respondent No.2 alleging the 

above facts and requested him to look into the matter so 

that no further barrasment may be caused to the applicait 

by the respondent No.5. 

(A copy of the above representation is annexed as 

Annexure-5) 

That, it is respectfully submitted that as per the 

transfer policy followed by the respondent authority the 

annual general transfers of the officials are normely issued 

in the beginning of the year i.e. before the commencement 

of the academic session and the officials who have completed 

the tenure are allowed to exercise their options for three 

places of choice for their next posting. 

(A copy of the circular dtd. 30-10-06 is annexed 

as Annexure_6) 

Contcj. . .8/_ 

I 
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That, in view of the above circular the applicant 

submitted his option to the Directorate, Now Dolhi through 

proper channel for next transfer to either of the three 

places viz BOl, Cherinai, SIB chennai, or SIB Trivandrurn 
aytelt 

vide his letter dtd. 13-11-O6 4 his aforesaid letter was already 

forwarded to the directorate. 

(A copy of the a foresaid letter is annexed as 

Anrtexure-7) 

That, when the annual general transfer orders are 

due to be issued within a short period to the utter surprise 

of the applicant the respondent authority No.4 has suddenly 

vide order No. 2 /WT-SHG/2007(2)_160 dtd, 1-2-07 has released 

the applicant from his duties at SIB HQRS, Shillong w.c.f. 

5-2-07(After noon) with a direction to report to the I.C. 

out post Bholaganj in persuance of his earlier transfer 

orders issued long back on 1-2-06. 

(A copy of the a bove order is annexed as 

Annexure_8) 

That, the family of the applicant which is comprised 

of his wife and two minor sons are still living at ehonnal 

in C.P.W.D. Quarter as stated earlier and the applicant 

is regularly furnishing the family particulais to the depart-

meat according to the nule, 

(copies of the letter dt. 5-7-06 issued by the res- 

pondent No.5 and the family declaration dtd. 4-7-06 

given by the applicant are annexed as Annexure_9 & lo) 

Corttc.1 .. . 9/.- 
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xvii) That, the applicant begs to state that according to 

the medical rules followed by the Department the applicant 

is getting medical -facility under the Central Govt. Health 

scheme so long he will be working at S.I.B. HQRS at Shillong 

ândhe himself at Shillong and his family members staying at 

Chennaj are getting medical facility at C.G& Hospital by 

two different cards issued to them. The C.G$.hospitaI is 

situated just within the Quarters compound at Chenn.ai where 

the applicant's family members are residng. It may be men- 

tioned here tbattho younger son of the applicant being an 

asthma paitent he requires imergency treatment frequently. 

But if the applicant is compelled to joint at Bholaganj 

which is a bordor area the .pplicant as well as his family 

members will not be entitled to the medical facility under 

the C.QH,cheme but they will have to take medical facility 

in other Govt. Hospital and for reimhurshment of their exp- 

enditure b1ls. State Govt. hospital being situated away from 

the quarter where the a pplicants family members are now 

living they will face serious problem in the event of serious 
illness of their younger son who is only about 571  years old. 

xvii)That, this app1icat.on has been made boniaficle and 

for the ends of justice. 

50 	 GROUNDS FOR RELIEF WITH LEGAL PROVISIONS 

i) For that, the applicant having already completed more 
than 10 years of service he is entitled to 2 years tenure in a 

particular station and he having served more than 2 years in 

Meghalayn that too in border area he is entitled to exercise 

Contd.. . . .10/-. 
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his option as per the Govt. Circular mentioned above and the 

option already submitted by him being under consideration he 

can not be compelled to join again at Bholaganj arii as such 

the impugned transfer and release order issued by the respon-

dent No.3 are bad and liable to be set aside. 

For that, the impugned transfer order issued on 

1-2-06 was not issued in the interest of public service, 

moreover it being kept in abeyance for long one year in case 

of the applicant it has lost its force and as such the release 

order issued on 1-2-07 is bad and liable to be set aside 0  

For that, the applicant has been made subject to 

frequent transfers as would be evident from the facts stated 

above and as such the impugned transfer and release order 

are liable to be quashed. 

For that, the impugned release order is malafide are 

in as much as it has been issued only because of the respe. 

eontatjon submitted by the applicant bringing some allegations 
against the respondent No.5 and as such the impugned order 

are liable to be quashed. 

For that, the malafide on the part of the respondent 
No.5 also can be assessed from the fact that the applicant 

was even asked to carry the W.T. set with him while he was 

transfereci to Dalu(Annexure_2) although it was not his duty. 

I 

Contd. • 11 7- 
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For that, the malafide of the transfer order also can 
jtJ2J 

be assessed from the fact that someAofficials  having continued 

for longer period than the applicant at SIB HQRS, Shillong 

itself are not transfered outside and as such the impugned 

transfer/release order are lxLd and liable to be quashed. TO 

name a few Sen 	.N.Baishya AC 10-11/T, Sri G.C.Boro Jioi/ 

WT, and Sri A.K.Mahanty AC 10-111WT are such officials. That 

apart some officials working in SIB HQS, Shillong are never 

transfered to out stations and as such the impugned transfer/ 

release order of the applicant is discriminatory and liable 

to be quashed, 

For that, as per the transfer policy normally followed 

by the Department official who has completed a tenure in harcl/ 

difficult area he is entitled to be posted in a plain area, 

but it is not followed in case of then pplicant and as such 

the impugned transfer order is bad and liable to be quashed. 

For that, the applicant during his post long service 

period has carried out all the transfer orders posting him in 

very difficult border areas also from time to time but this 

time he being entitled to exercise his option which he has 

already submitted he may not be compelled to carry out the 

impugned transfer order. 

For that., the applicant being belonged to the Scheduled 

Tribe community he deserves some constitutional safeguarde- in 

case of transfer also and as such the impugned transfer/release 

orders may not be implemented in his case. 

Contd. . . 

I 
I 
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• 	x) 	For that, the impugned transfer order amounts to 

punishment and as such it is liable to be quashed. 

For that, if the applicant is compelled to carry 

out the impugned.transfer order it will cause serious imustice 

to him including depriving him of the existing medical famility 

and as such the transfer order is liable to be set aside, 

For that, in any other view of the matter the impugned 

transfer order is bad and liable to be quashed. 

6. 	DETAELS OF REMEDIES EXHAUSTED : 

The applicant submitted representation against the 

impugned transfer order, he also has submitted his option 

according to rule, but he has been relôased to carry out the 

impugned transfer order. 

7. MATTERS NOTPREVLOUSLY FILED OR PENDING WITH 

ANY OTHER COURT 

The applicant further declares that he has not previously 

filed any application, writ petition or suit.regarding the 

matter in respect of which this application was been made 

before any court or any other authority or any other bench of 

the Tribunal nor any such application, iirit petition or suit 

is pending before any of them. 

8. 	REL]1EF SOUGflT 

It is therefore, prayed that your Lordship would be 

graciously pleased to admit this application, call for the 

records and issue a rule calling upon the respondents to show 

cause as to why the impugned transfer order in respect of the 

Contcj. ... . .13/.. 
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applicant issued vide No. E_6/2005(1)_419_414 dtd. 1-2-06 

(Annex_4) and release order issued vide No. 2/WT-S11G/2007 

(2)-160 dtd. 1-2-07(Annex_8) shall not be quashed and as to 

why the applicant wiU not be allowed to continue at SIB HQRS 

* 
Shillong till his transfer from Meghalaya is considered on 

the basis of the option exercised by the applicant and after 

perusaA of the causes that may be shown and after hearing 

the parties the above rule may kindly be made absolute and/ 

or pass any other order/orders as your Lordships may deem 

fit and proper. 

And for which act of your Lordships kindness the 

applicant shall ever pray. 

9 1 	INTERIN RELIEF IF ANY PRAYED FOR 

It is further prayed that your Lordships would be 

pleased to stay the operation of the impugned transfer 

order dtd. 1 -2_06(Anx) in respect of the applicant 

and that of the release order dtd, 1 -2-07(Anx...8) and 

allow the applicant to continue at SIB HQRS,Shillong 

till final disposal of this application otherwise the 

applicant would suffer irreparable loss and injury. 

10, 	The application will be presented by the advocate 

of the applicant. 

11. The particulars of the postal order in respect of the 

application fee : 

IPO NO. 

Ltte 	: 

of Guwahatj G.P.O. payable at Guwahati is enclosed. 

Contc].. . .14/_ 
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12. LIST OF ENCLOSURES 

As stated in the Index 

 Annexure-1 	- Transfer order from Dalu to Shillong 
dtd. 23-8-05, 

 Annexuro-2 	- Transfer under dtd. 25_11_05 from 

Shillong to Dalu. 

 Annexure-3 	- Order dtd. 29.41-05 keeping the 

transfer order in abeyance. 

 Annexure-4 	- Transfer order issued vide No.E-6/2005 

(1)_419_414 dtd. 	1-2-06. 

5 ,  Annexure-5 	- Representation dtd. 13-3-06. 

Annexure-6 - Govt, Circular dtd. 30-10-06, 

Annexure-7 - Option letter dtd. 13-11-06, 

Annexure-8 - Release order dtd. 1-2-07. 

Annexure9 - Forwarding letter dtd. 5-7-06. 

	

10. 	Annexure-lO - Family declaration dtd. 4-7-06. 

Contd.,, .,15/_ 
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V E RIP' I C A TI 0 N 

I, Sri Kuppakayarn Govindan Sadasivari, son of 

Late Kuppakayan Thanaya Govindan, aged about 43 years 

working as AC i0-II/WT SIB under the Ministry of Home 

affairs, Govt. of indi.a g  at Shillong, do hereby verify 

and certify that the contentions made in paragraphs-

1,20 9 4,5 9 6 & 7 are true to my knowledge anZ those 

made in para'apbs-8 and 9 are my humble prayer before 

this Hon' ble Tribunal and I have not suppressed any 

material fact before this Hon'ble Tribunal. 

- 	 t4-7411
. 616

Viiv'fV WJA~JyM'/ 
Place : Guwahatj. 	aj&nature of the applicant 

Date 	: ,4. O?' 
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The t'5.L x 1r tr arAsli s iid p 	e ork.rec& Wi3vi. intrn tate. Ckc. 
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(EflO .lJj'Wf 	 SMJlOn(&"dt 
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U 

çIJ) cctfary :ii4;c 3ure U, 

¶'\ h':ty of ii)in4 

ctling-793Oo4; 	.• 

• Cupyto :- 	 • 
t 

J1)uii hIStO, Sng 
''hc s 	t.fllrcctor/P, SEt,ShUiong. 	 • 	• 	 • 

• 3. DCIOIc'Hcjs;.SiB, Sh1h.g. 	 • 	 • 
4_-1)(O(i1J'wii (pOMt. 
5. '1he Secioi Offlcer/A/Adyrut., S[!.. S1ü.iJong. 

C) 1) siB, Srflwg. 
7 l/t 	,'k uutpo.ts 

S - 5 __• --- ----S- - _ S 
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1IU JIJÜktI 	IL 

w 	Vi 
nqi , Snuiong ufl 

''" 	
"' 	s p'cei! bik to  D!u ut with 	nie!'te 

ffe&t. 

is 	is. 
Lhj;ui3( iJiitCiJi 

NE-.33/2OO4(7) •4 — S}--- 
l! YflC-' • 	.• 	 .••.. .. 	, 	- 

•iiL). 	n1½L 

 

O j ifluia 
h 	1()Tf1LI 

Date, the N-ÔV 

• 	i 	1 
A 	JL 1_J4 	AJII VLtU /1 C LA.., ..)JL?, 	)UiiIJH. 

!(H, 
5 	 ' 	rs 	I 4 	eITI'i  

iU 3&U(J-ii 	JUIcI /i 	3ID L'JnuLug. -. 

(),.!'. . 
LL 	'VsT7 	151 	I1cTti5'rT, 	(1TT5C1) 	- 

irUii. 
9'i 	E7rT, 	4. ille 	V I Svi lU - Lit1  st1Iit w• 

- 	4. 
i'an.I -  dflu 

may be handet!- over -to- -Shr I KG; 
(17# 	Ti'% 	: uau, 	i - t, pru&tett-mg 

on transfer to Palu tuilt4 

, 	 -, i 	• 	TV 	c -i 	i 	• 	i 	, -,. -s 	1-r1-rrr, 	( --I -ti -i 	(I 	•11 	- 
L_ 	T,.i%F 	1üij 

'7 	it 	U4q hr! j  __•.••",1_--' -"t-• 	.-• _•__•'•)_•' 	.•. 	----.--- 



'Ii ord.r ti insfcruiog Shi - i KG. Sa aivan, AdO-Il/WIT to Dah.i wdt (cc1ic.d 	 t'iOo' ' 	Nn I 	'2i 1C) 62L5672 th'ted 25-11-2005) is hept ui 
fl14.I. 

(1ii 	
C 	

f\ 	 4 	 \7 	4 
— 	 )I i IL. ., , zu i1 	ii, i i 1j-j &i 	i 'sihlu Lk UUiII.tj fl vi i. nd uU1, i..)AJ..) IIf1c, 	!!ong wit! ni'!te effect. 

•Stt/-. 
-. 1

LJ ...... .. - L/LjJUL) 	I& 

ir !nte!JigenceJ3t.ii 
( MHA ) Giyt. of India, 

-- 

..!. 
 L)  

A 	.. 	• 1/li !I.LU1 / I L..1i., 	4L, JI LItkuug. L1II I 	..j. .dtjdSI " jj, I 

'i-' va aign'iI tJuty in WI stn es 
I!t 1  ,rr 	1 	

-fl J' UUL1I i.Ui, hds IXjJfu fuIu3 
Iis iflkuity to deal witijWI 

4, 
•L.J1 t. iU,1LLj S 1T4r,f'rj 

.L did 

 3. 	ftc Secth)fl 011ieer/' 	S.11, $hi!!mg. 	 tjfi' T!c' 4 • 	1/ , 1J,LIU WILL. 

Srj G S 1di,1 ui, ACIO-II/\V1, SIB, Shilling 

4 	'S J\ssis tat iiirecwr/4tjiji 

V 
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Th follüwing 	 4t ü'decd.wth mimcdatc cfk,ct :- • 
__-- 	 - 	---- - - 	 . 	- 

	

: 	• 

	

No 	 S/Shr  
M.K.Barman, ACIO-I/ 	 BhoaanI 	 Shiflong (in place of 

. ffiri .1. Ta)no, ACTO- 
; 	 : • 	IIC rvtulag . In .  June 

2OO,. 	• 	 S 	 ,: I 	_ 	 — - --- 	— - , . 
CIì1 gUI4nI Stnjoy Sirigh, ACIO-JIJG 	Oi tranfr prom SIB, la hmdragaiij 

Patna  
A.C. Thkura, A TO..I 	 Jbr (Ri pcc 

• 	 Shri KP.Das, 'ACLO- 
TT/G 	perauath 
th 4'eb. 2006) 

4 	H Upendro Sthgi ACIO-ll/G 	On tranfer frQm STB Thra  
Pat-  

5. 	}3ma R PJ., A(.i'TO-Tl/G 	 On 	fivniSIR, 1 Rongri : 
if 	fltli Ltfli 

6 	Ncnen Lv'ni, ( I (1_p 1 1' 	 r nsbr 1 orn sliTF13aghmara 

7. L,  Pbii nk AC1O-llt( 
.r .. 

 
S. ank g, .tCi.j-ji,ur 	 . 	 iIfi NIB, i  Bwaaaij  

1 	 4fTr fl!W'T 	. 	 . 	 l .h 

Kata, 
.. 	. 	1uJ P LUa, 	sJj It L 	 Lll1i'.?l 	 . ga 

(in supersession of orders under  
F.-!iif7)- 	 IL 

ff 25.11.2005 & No.E-331204i4(7). did i . 	 . 
29,11 2905). 	 . 	. 	 . 	. 
S.D. \iajnt, JAO4JWi 	 i3wLiganj 	___ SEthung  

	

____ ieepaa ratii SA 	 . 	I xMuuglflj 

Dcpty Di'tti' No.E-6/200S(i.419 — 14 It1 	 . . 	 . 	. 	. 
Tttal 	p..fs 	 . 	. 	 . 	. 	.. 	. J 	 b" / 	4 	I;, 	 . 	S 	 S. S•  I VLL.L2. j k.jU,L Gi  

Shiflon — 793004. . 	 . 	. 	. 	.. 	. 	5 ......, 	• 

Al  
- 	 . 

	

I 	Joint Deputy Dii ector/Teth SIB Shillont! 

	

2 	The c'ctait 	SF9, S"P' g 	 The 1ncibaiata 

	

3 	Th, DCC3aiJCJ SiB, SbWa 	 po*ted t ho1e 

	

4 	.1 ht. U( IOiGi{ I ur out-post 	 qaj.Nahenea 'T"e 'ect'' Oe'k, SF9, 	hng 	 au* ahara wil 

	

o DD, SIB, 	 be EUve Oi 

	

7. 	I/Cs. Mahendratan, PhWbarj, Rgra. Bahmaru & BhoIagan Ops. 
'' 	ercc' cce "e 	 . 	t. . 	 . 	. 	. miL 	. J& 	gJUL1fl1, 	 . 	. 	. 
ersn Concerned. SLtcj- - 

fc1J1/''T 	
. 

-r

it  

	

5 	 -5 	 : 	••-. 



From 	. 

K.GSadasivan, 	 ..' 	
.,

14 AC1O41(Wii, 
SIB, Shillong 

To 

The Honourable Director, 	 . 
Intelligence Bureau, 
TB Hqrs, New Delhi 

With due respect, I humbly submit the follov'ing for 
your kind consideration and causing favorable and 
corrective action. 

I was working in SIB Chennai. . In the month of May 
2004, I was transferred to SIB Shillong and joined there 
on 01.07.2004. Further I was posted toa rethote.a±ea 
viz. Dalu, (West Garo Hills District) Indo-BD, border 
which is 400 kms away from Shillong. After completing 
13 months in Dalu, I was transferred to Shillong hqrs 
Soon after one month I got a transfer order to Dalu agthn 
So, I approached Hon'bk Deputy Director (SIB Shillong) 
and requested to keep me in Shillong Hqrs. The DD 
Shifiong agreed and ordered to put me duty in. Control 
room, Shillong and the transfer order was kept in 
abeyance. But the next day I got another posting order 
to WT branch ignoring the Order of DD Shilong. On 
01.02.2006 I was again issued with a transfer order to 
Bolaganj.. Again I approached DD Shillong and permitted 
me to stay in Shillong. I could learn that those orders 
are issued without the approval of Dl) Shillong and 
Jt)D/Tech.. who are senior to' 'Shri .B.D.Siiigh, ..Assista±it 
Director (Non Executive). .. . ... 
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Since .my joining at SIB Shiliong, Shri B.D.Singh, 
Assistant Director (Non executive), is harassing me by 
issuing frequent transfer orders purposefully: Even after 
5 months in Dalu twice, the AD contacted me over 
telephone and was compelling me to go to an out post, 
which is 500 kms away from Shillong. At the sarn.e time 
my juniors in "rank and service" are given posting. at 
Shifiong only and some of them were never sent out post. 
The actions are highly discriminative and showing 
partiality itowards me. I belong to a "Dalit" community. 
and actually the 'AD is hara.sing me. Due tó. 'this 
indiscriminative action towards me, I am mentally 
shr.ttered totally, unable to concentrate in works. My 
family is staying in CPWD Qrts., KK Nagar, and Chenriai 
by retaining 0'-  gcv quarter at the time of my transfer 

¶1 
	 to Shilong. 

I discussed this case with my elder brothers who 
advised me to place a detailed representation before the 
Hon'ble Commission for SC/ST New Delhi Actually I 
was preparing for this, but Your Honour, I am confident 
that bringing this incident before yourself will be more 
convenient to solve my present difficulty I am not 
prepared to take a revengeful action againsi Shri 
B.D.Singh, AD that I. think it will create lasting damage to 
his career also. 

Sir, I humbly pray, kindly look into the case in 
detail and please cause an action retraining Shri 
B.D.Sirigh, AD from harassing me hereafter. An. early 
action is requested. 

Yours faiufully, 	 7' 

(K. G. Sadasivan) 
Shillong, 
Dated 

2 



No.4/C4/200(1151 	 A N-X  INTElLIGENCE BUREAU 	. 	.• '. 
(Minisby bf Home Affairs) 
GOV&flflW,ltOflfldia; .. 	. 	 . '.. .. 

New Delhi, the 30' October 2006 

r 

CIRCULAR MEMORANDUM 

Sub.: An ual General Transfers, 2007. 

It has been decided that exercise for. the Ainual General Transfers, 2007 
may be ahrted Immediately; so that the concerned officers may move to their 
new places of posting before the commencement of the next academic session. 
2. 	It is, therefore; requested that requests/representations for transfers 
Indicating invariably three stations of choice from officials (with I'IS No. & Date 
'of Birth) who havecompleted or would be completing effective tenuresat their 
present placEs of posting as on 31.(3.2007 (311t  March, 2007), may pleae be 
forwarded together (rank-wise) with specific recommendations of the concerned 
JDs/DDs; so that the same'reach the conceriled ADs at lB Hqrs., New Delhi as 
mentioned below .  by 15.12.2006(156  December, 2006) posItively :- 

 For Gazetted Officers AD1C-3 
 For Non-Gazetted Exccutit Oificers (General) AD/C-4 

 For MilsteriaI/MT Staff Ab/C-5 
 For WT/Teclrnical Staff 	 f  Ab/EP 

3. 	Since sufficient time and effort Is required to compile statistical data/ 
proposals for submission before the Board Members, It would not be possible to 
enja1z t!epsentIons for transfers received after the stipulated date, 
i.e 15 12.2006 The time schedule for forwardln.g the requests/applications may, 
therfore, kindly be observed strictly. 

No.E-6/2005(1)- 
Subsidiary Intelligence Bureau, .........- 	 . 	- 

(MHA) Govt. of India, . 
Shillong - 793004. . 

Dated, the 	 6 NOV 
Copy forwarded to - 

All'brclies at SIB Hqrs., Shiltong. 

All out-posts, under SIB, Shil1ong 

. All D.As , in Estt. Branch, SIB, 
Shillong. 

XA 

)This memo. may please be circulated 
} among all staff members working 
) under yu. Representations, if any, may 
) be sent to us( in duplicate) latest by 
) 30-11-2006, for further action.. 

AssisrJo1rhkdmn.' 



To 	 C 
• 	 The Assistant Director (EP), 

l.B. Hqrs. 
New Delhi 	fl  

(Through proper channel) 

Sub:- Application for General transfer to C henna! 

Si 

With due regards, / humbly submit the following few lines for your kind 

	

consideration please. 	 ' 

On transfer from channai to SIB Shillong I have ratainedmy CPWD 
ç'iarters at Chennai :and.:my 'family mernbôrs are staying at 'CPWD "Quarters" " " 
Chennai and my sons are studying in Kendriya Vidyalaya which is very near to 
the Residential quarters. In view of their uninterrupted studies I wish to 
continue in Chennai for the next tenure. Hence, it is humbly requested that my 
transfer may kindly be considered to Chennal. However, 3 options are given, 
as per preference respectively. 

• 	 1. 	BO. Chennai 
• 	 2. SIB Chennai" 

3. 	SIB Trivandrum 

My Date of birth is 29-06-1963 	 ' 

	

I shall be ever grateful to you Sir, 	' 

	

Thanking You, 	 ' 	 • 	' 	' 

Yours faithfully 

!G.SADASI VAN 
Ado-Il (Wi) 

• 	PISNo.103346 • 	•' 

• 	 ShilIong, 13-11-2006 



ORDER 

REF SIB SHILLONG ORDER NO E-6/2005(1)-419-414 DATED 1-2-2006 

Consequent upon his transfer/posting from SIB, Shillong to 
Out-post, BhoIganj vide order under. reference, Shri K. G. Sadasivàn, 
ACIO.-II/WT stands relieved of his duties at SI.B Hqrs. Shillong on the 
alternoon of 5th February, 2007 with the directions to report to the I/C Out-
post, 13holaganj. 

(Ganga Singh) 
J DD/Tech 

No.2../w1-SHG/2007(2).1.Q. 	 • 	: 
Subsidiary Intelligence Bureau 	 . 	. .. .. 
(MHA) Govt of India 
S1!illong. 	 0 

Dated, the 1st Feb, 2007 

Copy to :- 
1 The Deputy Director, SIB, Shillong. 
2. The Assistant Dirèctor/Admn, SIB, Shillong, for further needful action. 
3/-The I/C, Out-post, Bholaganj. 

1/• Shri K. G. Sadaiian, ACTO-ll/WT. 
5. The I/C, Control Room, SIB, Shiiiong. 

	

JDD/Tech. 	. . 



No Admfl-29/2002(9j-9 	30 
Subsidiar Intel!ience. Bureau s  

(I\4JIA). (iO\"t. of india. 
Shii1ng-.i 

	

1)ated the 	5 • 	 :2 
The Assi staij.i Estate Mauger. 
CPV I) 	n 	1 lndM '1insrri Hi i 
Nu 1 2am hakknm P0 Cliennaj6QO0( 

Sub F w nflg cci lificaic conlaimng aeiaiis oi dependeit family meinbem s Ioi 
uT the last 

Enclosed please Ifind a. eertieate dated 04.072006 sithhitted by Shr K.G. 
Sada van. ACIO-IIIWT SIR S hi 1 long whose dependent fami1'- .mmbeis are 

CFWD Qi No 1 1 '8 1 pc-Ji K K Niai Cheiinai6OOO78fbi fIiithei ne""o ,,, sary aciJon 

• Yours faithfully, 

/ 
Assisian hirectoiii\dnu.j 

J•4 nck,: As stated above. 

Cop:\ to 	 •': 	•• 

I 	I h !11d11t D11tAtO11U-J1(13) 113 Hqis New Dcihi 
K ( Sudasian AU10JI \ I SIB Shillong 

K 

Assistant Di 	IA Inn 

çO 

c 	('J. 
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4 
RTIFICATE 

Certified that the following dependent family members only are residing in the 
Government accommodation at. /~~ .- . 	. 	 .'f' 

1 

 No. 	Iame Age Relationship Occupation 
with the Govt. 
servant 

1 	 2 3 4 5 

2. 'JA WV9AZ 	Vw . 

V4V 
(S?V 

II 

Counter' igned 

Assistan  
\ilA), Covt)JJ! Iiriia 

ShiUo!.g 

Signature of govt. servant 
Name 	: k. 6.191hb'4S/ V4"1 
Designation: A. C /0 —2L'V7) 
Date 	: 

I.  

• 	 • 	 • 	 ..• 	 .:•, 

......... 
r ... 	 . 


